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Abstract ol,tlle l"l'oceedi110B oj tile OmU/cj}. qf lho GOL1CI'IZOI' Gellel'al of l"din, 
assembled J01' tile piWpOSC oj' mnkiil!1 .. Lallls and Reoulalwms .mder the 
PI'0"i8iot~8 01 tlte Act of I'm·Zia·m.cut :u ~ 25 T,Tic., cap. 67. 

'!'nc Ooullcilll1ctnt Goycrnment House on Wcdnc~(tay, thc 13th Fchrn:ll'Y, 1878. 

PRESEN'l': 

His Excellency i:he Vioeroy and GOYOl'J1fll' General of Indiu, a.l[ 8.1., 

p,·esicU,ng. 
His HonoU'l' the Lieutenant-Governor of Bengal, C 5.1. 
His Excellency the Oommander-in-Chief, G.O.D. 

The Hon'blo Sir E. O. Dayley, X.O.S.I. 
The Hon'bla Sir A. J. ArlJUtllllot, K.C.S.I. 
The Hon'bla Sir J. Stl'llchcy, K.C.S I. 

Lieutenant-General t.he Hon'blc Sil' E. D. Johnson, K C.D. 
The Hon'ble Whitley Stokes, C.S.1. 
The Hon'ble }'. R. Cookerell. 
'l'h~ Hon'ble B. W. Cohin. 
The Hon'ble Mn.llllrnja Jotindl'a Mohnn 'l'ngorc. 
The Hon'ble T. C. HOlle, C.s.I. 

'The Hon'ble Mumtaz-ud-Daulah Na,vab Sir Muhammad Faiz Ali Khan, 
Bahndur, ICc.S.I. 

The Hon'ble T. H. Thornton, D.C.L., c.S.I. 

TREASURE-TROVE BILL. 
The Hon'ble Srn EDWARD BAYLEY moved thnt the Report of tho Seleot 

Oommittce on tho Bill to amend the la.w l'elnting to Trc/lSure-trove he taken, in to 
consideration. He said that, u.s it was noW some time sinoe this Dm was ih'st 
introduced into this OouDcil, and as the form. though not the substance, of the 
Bill had been considerably altered since it first came under consideration, he 
thought it might pel'hnps bo right. in nsking the Counoil to take the report of 
the Select Committce into consideration. to say n few ,vords to refresh their 
memory u.s regards the rensons for and the objects of the Bill. The reasonS 
fer the Bill-the rensons for which it was required-were simply that the la'''' 
thorough out the countl'Y wns partly ullcertain. partly diversified, a.nd llnl'tly 
unworkable. 

The old law, that is to 8.'\y, t}IC existing law, was found eel upon the prin-
ciplo that all treasure-trove lapsed to, and became the propcl'ty of, the State. That 
was a. principle which WIlS in theory pel'fp.ctly defensiblo I1mI wu.s not to be 
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tlenied. ' But as Do matter of fact, espocially in India; it was impossible to 
en~orce it, and the attempt to do 80 had only resulted iuercating a scries of 
offences which it was difficult to punish, which were nlso clcllloro.lising, an(l 
had also led to the destruction of many ·valuable articles in consequence 
of the temptations for concealing their discovery. The object of the 
prese~t Bill wn..~ to make the law certain and to 1)laoe it on a workable fonnda-
tion. The pl'inciple which the Committee hnd followed was to secure in tho 
:first placo the intimation of the finding of tho treasure, to sooure the lights of 
all persons who could establish an antecedent property in it; and only where no 
such antecedent right coul<l be estnblished, did tho right to the property come 
to be dealt ~\'ith under "this law ... When the property ,vas declared to be with-
out an antccedent owner, then the division of property in the article found was 
made between the fin(Ter and tho owner of the place where it was found. The 
renson for giving this right to the owner of the soil was that, although 
perhaps it was not a right which cou1cl "ory easily be defended on principle, 
yet ns a matter of fact such right was very largely asserted by persons who 
woro owners of the soil, and tho assertion of vngue and antagonistio rights 
had given rise to mnny disputes and had also fl'equently led to the concealment 
of property found. It was therefore proposed to place the finder and the owner 
of the property in certa.in definite rolations in rogaru ttl that property; a.nd 
11no.lly the Bill proTided means whereby the Government would be able to 
procure for tho national museum nrticles of historical 01' al'chmological valuo 
which it might lie desirable to secure. Special provisions bac1 beon largely 
introtluoell iuto legislation in Emopo for tho purpose, and had the effect of pre-
sen'blg for nationa.l use much. very yaluablo property and articles of great histo-
rienl importanco whioh wouM otherwise have been destl'oyed. .He hoped that 
such might also ho the result in India. But the Bill being one which was found-
ed on a principle entil'ely ncw to India and intended for a state of society which 
was not exnctly thc same ns that in Europe, might possibly be found practical-
ly to require amendment in its details. It was at present launched in the best 
forDl which we wcre able to give it, amI he hnd 110 doubt tha.t if experience 
showed that it required modificatioll, the Council would so lUodify it. 

rr·he :M6tion was put Ilml agreed to. 

'rho Hon'hle Sm Enw.-\'R.n BAYLEY also 1ll0YC'!\ that the Dill as amended 
l)c l):l!:scd. 

The Motion W:lS IlHt nnd agreed to. 



TRANSRER OF PROPERTY. 10& 

TJtA NSlm n, O}' PROPERTY llIIJTJ. 

Tho IIon'Mc lfR.S'roKEs moved tllat tho Ron'hlo Mr. Tborntou he :ulclcd 
to t.he Solect Oommittee on tllO Dill to defino nnd amend tho law relating to the 
'fransfer of PropOl·ty. 

The Motion was }lUt QIld agreed to. 

'l'ho Oouncil adjourned to Wednesday, tho 20th February 1876. 
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